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" The Goa Publlc Health (Fourth
' Amendment) Bl" 1996

(Bill No:, 12-of 1996)

- 'furthe'r to amend the' Goa, Damom omd Diu Publw
Health Act, 1985. ’

Be it enacbed by the Leg1$1at1ve Assembly of Goa )

' in the Forty-seventh Year of the Republic of Indla .
as follows — =

R % Shm‘t title cmd commencement—— 1) Thls Act
-may be called the Goa Pubhc Hea]th (Fourth Amend- '
ment) Act, 1996. ,

(2,) It shall come mto force at ongce.

2, Amendment of seotwn 2 — In sect1on 2 of the

. - Goa;, Daman and Diu Public Health Act, 1985 (Act

» . 25-of 1985) (hereinafter called the ‘principal Act’),
‘after -clause (8), the  following clause shall be

.- inserted, namely .

“(3A) “Competent authorlty” 1nc1udes,

" (a) the Chief Medical Officer (Na.tlonal Malaria R

: ';Era,dlcatlon ‘Programme) ;

(b) Health Officer-I/c a.nd Medlcafl Offlcer I/c .

- : of Community Health Centre/Upgraded’ Primary”
! Health. .Centre / Primary- Health. Centre / Urban

. - Health Centres of the  concerned jurisdiction,
. . under. supervision -of Chief-Medical ‘Officer: (Na-

txonal Ma,larla Eradma.tlon Progra.mme) o :

3: -Insertion of: new sections.— After sectlonl 5 of
‘the - ‘principal- Act, the: followmg sectlons shall be -
mserted -namely:—— -

“TBA.. Screenmg of. migrcmt Zabo-wrers at con-‘

stmatwn sites.— - All migrant-1abourers who-are - '

" brought. from. other States-shall be: screened for .
Malaria. at- the nearest Health' -Centre -or ~mobile -
_squads_of National Malaria- Eradication Program- -

~ me; . The Health Officer/Medical Officer-I/c of

¢ the Dwectorate of Health Services shall-then-issue
a health .card. thh photograph -certifying-hispre-
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sent status of Malaria. No Iabourer s‘haxl be én-
gaged by the contractor at the construction sites
unless. he has a health card. - Similar screemngs -
for Malaria shall be done once in every 3 months:

.. The responsibility of - obtammg the health cards
shall rest entu"ely on’ the labourer

T5AA. Peo‘zalty fo'r 0] fence under section T5A.—

~ Whoever contravenes the provisions .of section
“"75A of the Act, shall be punishable with fine of

- Rs. 1000/ per person each time and when the of- -

fence is a continuing one, with a daily fifie not

exceeding Rs. 50/- durmg the perlod of the’ con-

: _tmuance of the offence SO : . , .

4. Amendment of sectwn 76B.— In section 76B of
‘the principal Act, for the words “rupees one hun-

~dred”, the words “rupees f1ve thousand each ‘time” -
sha,ll be srubstltuted ’

5. Insertion of new s’éétiohs — After Sectloii 76‘B of
the prmclpal Act, the followmg secrtlons shall be
; inserted, na.mely —

“760 Nuwance-—- (1) The oompetent authorlty :
may, by notice in writing, require the _person by
. whose act, default or sufferance, a nulsa,nce arises,
exists.or continues or is likely. to ‘arise; .or the
owner, lessee ahd- oceupier of ‘the land, :building
or premlses on which;: thé nuisance ‘arises,. exists
or continues -or is 11ke1y to arise; or any one or -
- more of such persons, owner, lessee and occup1er ”

to remove, discontinue or abate the nuisancé by -

. ta.kmg sueh measures and by executmg such work
- in such ‘minner and within siich perlod of time as -
Y the competent authorlty may speclfv in such notlce

2 The competent authonty may a.lso by any
. notice under sub-section (1) or by another not1ce, s
.+ served on’such person, owner, lessee and occupier,
- . or any one or more of them, require them, to take
all steps requlsate or necessary to prevent_a recur-
. rence of the nuisance and may, if he thinks fit
" and desirable, spec1fy any work to'be executed or
. measures to be carried out for that purpose. If, at
~any ‘time- within"two months from the date of
 service of anv such” notice, the nuisance ' recurs
' through the failure of the person or persons upon
-~ whom such notice has:been served to comply with
" the requlrements conta,med in- such notice, such
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e ’person or persons -shall be 11able thhout any
" further notice to the penaltles prowded in thIs~ -
: Act for offenoes under thls @ecj;lon ' i

(3) Where the musance arlses or exlsts or is-

- hkely to ‘arise or recir in connection with the

construction, reconstruction. or demolition- of any
. premises or any part thereof; the competent-autho-
. rity may, in addition to serving-any notice on‘any
_ one or more of -the persons nientioned in sub-sec-
" tion (1), serve any such notice on the architect,
~-contractor ‘or other person employed to carry out

- such- work of- -construction, reconstruction - or

- demolition, as the case may be; and also on any

sub-contractor emploved by such “contractor or -

. other person or-any one or more of such contractor,
person and sub-contra.ctor

, E’wplanatw'n — For the purpose of thls sectlon, :
~~'a nuisance shall include~— (a) any pool, ditch

.~ tank, ‘well, pond, quarry hole, drain water - course

or any collectmn of water or. (b) any cistern or.
other receptacle for water or any article or thing

o capable of collecting rain water during the mon-
+ soon_season whether within or outside a building

or fc)’ any land on which water -accumulates or

" ig likely ‘to accumulate or' (d)- any premises or
- part of any .premises occupied, or unoccupied or

_under construction, reconstructlon or demolition .

-~ which, in the_opinion -of the competent authority,

is or is likely to ‘become a breedmg pla.ce of o
e mosqulto% _ ’

76D Regulatwn of new woﬂc—— (1) No new

- well, tank, pond, cistern or water. fountain, . §wi- .
- hming pool ete. - shall be dug or constructed
without the prior permission in wntmg of the :

\ competent authorlty -

(2) If any such work is. begun or. completed
without such prior perm1ss1on, the competent
authonty may elther, v

(a.) by written notlce requlre the owner or

other person who has done such work to fill up-
or demolish such work in sich manper as the
competent authority ma,y specify; or

- (b) grant wrltten permlssmn to retain such .
.:.-ngork but such perm:sswn shall not exempt .
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~ the” prov1smns of sub-sectldh (1)

_ 76E - Probabzhty fo'r ce'rtam acts I@kely ‘to
o ;b'reed ‘Mosquitoes.i— (1) “The - ownei' of occeupier
‘ of a,ny house, bu11d1ng or shed ‘of land shall ‘not

thai: it is ‘hkéIy to colleét and reta.m Water Whlch.

may breed mosqultoes

(2) All burrow plts requlred ta be dug in the

. course of construction -ahd repair of- roads rail-

- ways embankments ete., shall be so’ c¢ut-as to
- ensure that water does not remain stagnant in

" ‘them and burrow pits shall be so graded and pro-

filed that water will drain off by drainage chan-
nels/connections from one pit to the other till the

| mearest ndtural drainage/niillah is met ‘with. No

0 person ‘shall create any isolatéd burrow pit which.
. is likely to cause accamulation. of Wa.té*r that- may’
S breed mosqulboes ‘

. T6F. Penaltios— Whoever, knowmgl' 'contrave-,

nes:any provisions under seeti 6C; 76D or T6E
and disobeys any order or requisitions made under
any  of the- aforesaid sections .or- obstructs any

. - ¢fficial.of the Health Serwce shall on convmtmn,
may. . extend  to

" ‘be. punished with. . fine - which
RSy 1000/=,and. in ease of contmumg offenee with

. further -fihe which .may . extend -to. rupees .two .
hundred for every day after the first. conwef:lon :

- during which such contravention continues.”.
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